243 Papers Laid
(ii) G.8.R. 1(E) nublished in
Gazette of India dated the 1lst
January, 1973 together with an
explanatory memorandum.

(iii) G.S.R. 50(E) published in
‘Gazette of India dated the 1st
February, 1973 together with an
-explanatory memorandum.

(iv) G.S.R. 92 and 93 published
in Gazette of India dated the 3rd
February, 1878 together with an
explanatory memorandum.
[Placed in Library: See No. LT-

-4237/73].

(8) A copy of Notification No.
S.0. 8(E) (Hindi and English ver-
‘sions) published in Gazette of India
dated the 2nd January, 1873, ap-
proving the General Insurance Cor-
poration of India formed under
section 9 of the General Insurance
Business (Nationalisation) Act,
1972 as an Indian reinsurer, under
sub-section (6) of section 101 A of
the Insurance Act, 1938.

[Placed in Library. See No. LT-

4238/781].

(8) A copy of the following
Notifications (Hindi and English
versiens) issued under the Central
Excise Rules, 1044:—

(i) G.SR. 490(E) published in
Gazette of India dated the 15th
December, 1972 together with an
explanawry memorandum.

(ii) G.S.R. 5 published in Gaz-
ette of India dated the 6th Janu-
ary, 1073 togesher with an expla-
natory memorandum.

(iii) G.S.R. 6 published in Gaz-
ette of India dated the 8th Janu-
ary, 1873 together with an expla-
natory memorandum,

(iv) G.B.R. 51 published in Gaz-
ette of India dated the 20th Janu-
ary, 1978 together with an expla-
natory memorandum.

(v) GSR, 48(X), 41(®) and
48(E) published in Gasetts of India
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dated the lst February, 1873 to-
gother with an cxplmqtory memo-
randum,
[Placed in Library. See No. LT-
4239/73].
INTERNATIONAL AIRPORTS AUTHORITY
Ruies, 1872

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): I beg to lay on the Table
a copy of the International Airports
Authority Rules, 1972 (Hindi and
English versions) published in Noti-
fication No. S.0. 766(E) in Gazette
of India, dated the 28th December,
1972, under sub-section (3) of section
36 of the International Airports Au-
thority Act, 1971.

[Placed in Library. See No. LT-
4240/73].

NOTIFICATIONS UNDER MARINE PropuUCTS
ExProRT DEVELOPMENT AUTHORITY ACT,
1872, AnNuar Reporr or CamrbamMom
Boarp, 1971-72, AND NOTIFICATIONS
UNDER ExPORT (QUALITY CONTROL AND
INsPECTION) AcCT, 1963,

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): I beg to lay on the
Table—

(1) A copy of the Marineg Pro-
ducts Export Development Autho-
rity (Amendment) Rules, 1972
(Hindi and English versions) pub-
lished in Notification No. 8.0. 14(E)
in Gazette of India dated the 10th

" January, 1978, under sub-section (3)

of section 33 of the Marine Products
Export Development Authority Act,
1072,

[Placed in Library. See No. LT-
4241/73).

(2) A copy of Notification No.
5.0. 9(8) (Hindi and English ver-
sions) published in Gazette of India
dated the 10th January, 1978 fixing
rate of cess on certain marine :n-o-
ducta, under sub-uehon By of



